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BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONAL BENCH, BHOPAL  
ORIGINAL APPLICATION NO 208/2024 

    

IN THE MATTER OF: 
 

KHATLAPUR  MANDIR  SAMITI                                  ........APPLICANT  

 

               VERSUS 

 
M.P. WETLAND AUTHORITY & ORS.                         ..........RESPONDENT 
 
 
Action taken report in O.A. 208/2024 in compliance of the Order 
Dated 08.01.2025. 

The MP PCB most humbly submits that: - 

   

1. That, the Hon’ble National Green Tribunal (NGT), vide its order dated 

08.01.2025, directed as under 

“Accordingly, we direct the State PCB and Municipal Corporation 

to take action and to ensure that no construction should be 

permitted within the wetland area. Respondents are directed to 

ensure it.” 

2. That, as per the order inspection was conducted on 18.02.2025 of 

the Khatlapura mandir premises to observe any construction after 

the previous inspection dated 21/10/2024 within the 50 meters of 

Chota talab FTL. It is observed that the status quo is maintained in 

the premises and no new construction was found in the premises. 

Photographs taken during the inspection is annexed herewith as 

Annexure A1. 

3. That, in compliance with the Hon’ble NGT's direction dated 

08.01.2025, the MPPCB issued a letter to the Sub-Divisional Officer, 
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Bhopal on 10.03.2025, to provide the legal status of the case filed in 

the SDM court. 

4. That, in reference to the letter issued by MPPCB the office of the Sub 

Divisional Officer provided the copy of the order dated 06.03.2025 

passed by the court of Sub Divisional Magistrate, Nazul city Bhopal. 

Copy of the order passed by the Sub Divisional Officer along with the 

covering letter is annexed here with as Annexure A2.  

5. That, as per SDM court order, the case was registered between 

Pappu Vilas Rao Ghadge and the officials of Shri Ram Mandir 

Khatlapur Committee and Manoj Kumar Dwivedi disciple of 

Mahanth Baba Premdas. This case involves a dispute among the 

above parties over acquiring the management and control of the 

Khatlapura Temple, Jahangirabad, Bhopal.   

6. That, the Sub-Divisional Magistrate disposed of the case, stating 

that the same matter is filed as Civil Suit No. 892/24 and it is 

pending before the Civil Judge, Junior Division, Bhopal, and 

therefore, the court does not have jurisdiction to take further action 

in the matter. The Sub-Divisional Magistrate further directed the 

Station in-charge of Jahangirabad Police Station to take necessary 

action under the relevant provisions to ensure that peace and public 

order in the area are maintained. 

7. That, considering the religious nature of the matter and the potential 

law and order implications, the Bhopal Municipal Corporation sent 

a letter, dated 16.04.2025, to the Collector of Bhopal, requesting 

instructions to be issued to the Sub-Divisional Magistrate (SDM) of 

the area for appropriate action in this regard. A copy of the said letter 

is annexed herewith as Annexure A3. 
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8. That, in compliance to the order of Hon’ble NGT, a visit of the 

Khatlapur Mandir, Jahangirabad was conducted on dated 

23/04/2025 by SDM, Nazul city Bhopal, Executive Engineer, BMC, 

Bhopal and Regional Officer, MPPCB, Bhopal to initiate the further 

action. Photographs on the inspection conducted on 23.04.2025 is 

annexed here with as Annexure A4. 

 

 

 

  

Brajesh Sharma, 

Regional Officer, 

MPPCB, Bhopal 

Pramod Malviya 

Executive Engineer, 

Lake Conservation Cell, 

Municipal Corporation, Bhopal 

 

 

 
 

 



Inspection Photographs in OA 208/2024 

dated 18/02/2025 
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Annexure A1
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Annexure A2
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Annexure A3



Inspection Photographs in OA 208/2024 

dated 23/04/2025 
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Annexure A4
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